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| TEM NO. 202 COURT NO. 14 SECTION 111
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Civil) No(s).30642/2008

(From the judgenent and order dated 21/10/2008 in CTR No.
1306/ 2008 of The H GH COURT OF JUDI CATURE AT ALLAHABAD)

M S. MAJHOLA DI ST. & CHEM WORKS, PI LI BHI T Petitioner(s)
VERSUS
COW SSI ONER, TRADE TAX COW TAX, U.P. Respondent ( s)

(Wth appl n(s) for PERM SSI ON TO FI LE LENGTHY LI ST OF DATES and
prayer for interimrelief and office report ))
(FOR FI NAL DI SPOSAL)

W TH SLP(C) NO 30658 of 2008

(Wth Appln. For pernission to place addl. Docunents on record
and prayer for interimrelief and office report)

(FOR FI NAL DI SPOSAL)

SLP(C) NO 30664 of 2008

(Wth Appln. For perm ssion to place addl. Docunments on record
and prayer for interimrelief and office report)

(FOR FI NAL DI SPOSAL)

SLP(C) NO 30683 of 2008

(Wth Appln. For permi ssion to place addl. Docunments on record
and prayer for interimrelief and office report)

(FOR FI NAL DI SPOSAL)

Dat e: 04/03/2011 These Petitions were called on for hearing
t oday.

CORAM :
HON BLE DR. JUSTI CE MJKUNDAKAM SHARNVA
HON BLE MR JUSTICE ANIL R DAVE

For Petitioner(s) M. V. Laxm kumaran, Adv.
Ms. Purnima, Adv.
M . Prakash Kumar Singh, Adv.
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For Respondent (s) Suni| CQupta, Sr. Adv.
Manoj Kr. Dwi vedi, Adv.
Vandana M shra, Adv.

Gunnam Venkat eswar a Rao, Adv.

SFSS

UPON hearing counsel the Court made the follow ng
ORDER

SLP(C) NO 30658 of 2008



Counsel appearing for the respondent states that he
has already filed proper affidavit, in ternms of the order passed
by this Court, whi ch is on record at page 272.
thereto, if any, could be filed within four weeks. The natter be
listed on a non-niscellaneous day in the nonth of May, 2011.

SLP(C) NGs. 30642 , 30664 and 30683 of 2008

Counsel appearing for the respondent states that he is
complying with the order passed by this Court, requiring the
respondent to file a proper affidavit in SLP(C) No. 30658 COF
2008. The sane may also be treated as an affidavit in these
cases as well. Ordered accordingly.

The matters be listed on a non-m scell aneous day in
the nonth of My, 2011.

( NEELAM GULATI ) (RENU DI WAN)
SR P. A COURT MASTER

Response



